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Thh ls an application !/s 242(4) of the Companies Act, 2013 wth a pray€r
thrt the lile concern ng C.P. N0.37(N0y2015 has inadvertently been s€nt to
Allahabad Bench where as the coripany is reqistered ln Delhi and its registered
office is at 19, Kasturba Gandhi t4aq, New Delhi. The application is duly supported
by the affidavit of the applicant. The€fore the petition deserved to b€ heard at New
Delhiwhich is the juisdiction bench.

Keeping in view the aforesaid the Ben€h Officer, Allahab6d Bench of NCIT is
di€.ted to send th€ case file back to New Delhi alongwith all the appli€ations of c.P.
No.37(ND)/2015 at the earliest but not later than 1/8/2016. The appllcadon stands
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